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Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
his amendments?

Some hon. Members: Yes,

The amendments were, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 16, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 16, as amended, was added
to the Bill.

Clauses 17 to 51 were added to the
Bill.
The First Schedule and the Second
Schedule were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri B. R. Bhagat: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.’

The motion was adopted,

13.26 hrs.
MOTION RE. EUROPEAN COMMON
MARKET

Mr. Speaker: The House will now
take up the consideration of the mo-
tion to be moved by Shri Kasliwa] on
the European Common Market. We
will take up Private Members’ Busi-
ness at 3.30.

Shri A. C. Guha (Barasat): Is there
no extension of time for this debate?

Dr, Krishnaswami  (Chingleput):
We may take it up at 4 O’Clock.

Mr. Speaker: Let this go on till 3.30,
when we can take up the Private
Members’ Business,
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The Minister of Finance (Shri
Morarji Desai): There are two half-
an-hour discussions,

Mr. Speaker: The will stand over. I
will make an exception and allow
them to be renewed next time, if they
are very important. Normally, half-
an-hour discussion must be raised
within a week after the reply is given.
[f the subject-matter is of outstanding
importance, let us take it up in the
aext session. We will carry on  till
4 O’Clock.

Private Members’ Resolutions will
go on till 6.30 p.m.

Th mover will have 20 minutes and
other hon, Members 15 minutes.

Raja Mahendra Pratap (Mathura):
Is my name in your list, Sir?

Mr. Speaker: 1 do not have any
names with me. If he stands up when
the time comes, I will give him an
opportunity,

Shri Kasliwal (Kotah): I beg to
move:

“That the situation created by
the decision of the UK. Govern-
ment to join the European Com-
mon Market, be taken into consi-
deration.”

-

have raised this discussion over this
question in order to point out pri-
marily that ag a result of the decision
of the United Kingdom Government
to join the European Common Market,
there is a  possibility of serious
damage to our export trade. I do not
propose to make any complaint
against the UK Government for their
decision to join the European Com-
mon Market, because it is a decision
entirely in their own hands to take,
and we have no business whatsoever
to interfere with it. But the question
would arise as to how far we have
been vigilant in respect of our export
trade, and at a later stage, when I
examine the entire question of our ex-
port trade with regard to point No. 3
—it has been printed in the Bulletin
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among the four points—I will have
occasion to point out the lack of inter-
est on the part of the Government in
the development of our export trade,
and I will also point out that our ex-
port trade never formed an integral
part of our planning, that while the
export trade of the world as a whole
increased double-fold, our export
trade remained completely stagnant
and according to the figures which
have been given in the Planning Com-
mission’s publication itself, whereas
our export trade in the past constitu-
ted 2.1 per cent of the world export
trade, now the figure has fallen to 1.1
per cent and in the last five years our
export trade has shown only a pro-
gress of Rs. 5 crores per year. But I
wil]l come to that at a later stage, I
am only pointing out that our exports
have remained stagnant during the
last ten years.

I do not propose to go into the
reasons as to why the United Kingdom
Govermnment have decided sto join the
European Common Market, but many
hon. Members probably might say that
there are political reasons. There are
some amendments to the effect that
they propose to sort of strengthen the
NATO and so on. I do not propose to
go into all those things. But there
are two important matters which are
outstanding. One is that the United
Kingdom Government has been cons-
trained to join the European Common
Market on account of the profit
motive. I will give you the history of
the last two years during which what
happened in the case of the EEC. In
the case of France, in the very first
year the export trade of France in-
creased by 25 per cent and in the
second year by 45 per cent. In the
case of West Germany, the export
trade increased by 29 per cent. Simi-
larly, there was an increase in  the
export trade of Italy. That is one of
the reasons why the United Kingdom
Government has decided to join the
EEC.

Then here is another reason which
probably impelled the United XKing-

BHADRA 17, 1883 (SAKA) European Common 8114

Market

dom Government to join this Euro-
pean Common Market. The Inner
Six of the EEC virtually served a
notice on the Outer Seven which in-
cluded the United Kingdom Govern-
ment that unless they decided to join
the EEC, the tariffs which were at
present existing at 15 to 25 per cent
would be raised from 25 to 50 per
cent. That I believe, is the very
reason why the United Kingdom Gov-
ernment has decided to join the Com-
mon Market,

I would not have at al] gone into
these questions about their reasons
and motives for joining this Market
but these are relevant because when-
ever in the last two years some ques-
tions were asked of the hon, Minister
of Commerce and Industry as to what
Government were proposing to do, in
view of these regional arrangements,
with regard to the raising of tariffs
and the violation of the General
Agreement on Trade and Tariffs, the
answers that were given to us were
that everything possible was being
done, that all things were represented,
so on and so forth. Nothing was
divulged to us in this House. I wish
the hon. Minister of Commerce and
Industry had taken this House into
confidence and had told us what kind
of representations were made and
whether they knew about this fact or
not. It was the sword of Damocles,
so far as our export trade was con-
cerned, hanging over our head for the
last two years and yet nothing was
told us about this matter.

I will refer you to the statement
of the hon, Minister which was laid
on the Table of the House a few days
back. I am not concerned with the
fact, as some papers have said, that it
is a gloomy or a bright statement. I
am only concerned with the factual
matter of the statement. In paragraph
6 the hon. Minister has been pleased
to say:—

“In our trade with the United
Kingdom, we have enjoyed three
main advantages. Firstly, as mem-
bers of the Commonwealth, we
have throughout had duty-free
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entry for almost all our products.
Secondly, as members of the ster-
ling area, our exports have been
fiee from quantitative restrictions
in the UK. market, Thirdly, a
number of our products enjoy
preferential tariffs...... ”

In the subsequent paragraph the
statement has gone on to say that all
these three advantages will be com-
pletely destroyed as a result of the
United Kingdom joining the ECM.
Further, the statement goes on to
show that there will now be a reverse
preference operating against us. While
the hon. Minister has said that there
is only one kind of a reverse prefer-
-ence operating against us, I am cons-
trained to say that there will be a
double perference operating against
us. Nnt merely will the United
Kingdom now enjoy preference so far
as other European Common Market
countries are concerned, but those
countries will also enjoy equal pre-
ference in the United Kingdom. For
example, I will only take the question
of Dundee jute. I will examine that
-question later .on. Today we are
sending several crores of rupees worth
of jute goods to these other countries,
but if there is a tariff ranging from 15
to 25 per cent against our jute goods,
the Dundee jute of the United King-
dom wil] certainly have a preference
over our jute.

I will go into some of the items
‘which would be affected, in fact as a
result of this decision of the United
Kingdom. I am quoting from a paper
which is published by the Federation
of Indian Chambers of Commerce and
industry Fortnightly Review which
says:

“UXK. is our most important
trading partner and our exports in
1960 to UK were of the order of
Rs. 174 crores constituting about
26 per cent of our total exports.”

Tt is these Rs, 174 crores worth of ex-
ports which today are in jeopardy, If
1 examine the other items in some
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detail, I will try to show to you that
a large percentage of our total exports
in tea, cotton piecegoods, hides and
skins, oilcakes and tobacco go only to
the United Kingdom. In respect of
tea in 1960, 62.5 per cent of the ex-
ports were only to the United King-
dom . Ia respect of cotton piecegoods
it was 23.3 per cent; in respect of
hides and skins, it was 62.6 per cent;
in respect of oilcakes it was 66.5 per
cent; in the case of tobacco manufac-~
tures it was 69.6 per cent and so on
and so forth. I do mot propose to go
into the details of other smaller ex-
ports, but [ do not venture a guess and
say how far our exports to the United
Kingdom will suffer damage. That
is not my object. It should be any-
body’s guess. But I am in a position
to say that with this decision of the
United Kingdom to join the ECM our
exports to the extent of Rs. 174 crores
are in serious jeopardy. I will go fur-
ther and say that not merely Rs. 174
crores but probably many more crores
of rupees would be in serious jeo-
pardy as a result of this decision,

Having said this, I will now go to
the second point. That is about secur-
ing of an agreement between the
United Kingdom and India on special
measures necessary to s2feguard
India’s export trade. The hon. Minis-
ter himself had been good enough to
say in his statement that he will very
much like, when the United Kingdom
joins the EEC, that tariffs may be
lowered and that there should be no
quantitative restrictions left any more,
The hon. Minister has given us no in-
dication ag to what are the special
measures that he proposes to take to
safeguard our export trade. I wish he
had indicated this at some time
before the House.

Secondly, what are the compensa-
tory concessions which he proposes to
have from the United Kingdom Gov-
ernment and from other governments
of the EEC? When I use the term
‘compensatory concessions” I am not
asking for any compensation as such.
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It is a term of the GATT. Wherever
there is preference given to any par-
ticular country, it is but fair  that
compensatory concessions are granted
to the country from which concessions
are sought. In that respect I am
coastrained to say that it is virtually
a matter of preference which the
United Kingdom Government is
having from us. I hope when these
talks fructify—I am told now  that
there is an observer going to the EEC
Administration at Brussels; we are
told all sorts of things—but when this
question of agreement comes up, I
hope the hon. Minister will say that
all special measures are taken into
consideration to safeguard our export
trade and that the question of com-
pensatory concessions will not be
sidetracked,

Having said that I will go to the
third and to the fourth points. They
are about difficulties of foreign ex-
change in the implementation of the
‘Third Five Year Plan and the urgent
need to find other markets for our
country. You will be pleased to see
that on page 112 of the Third Five
Year Plan it has been shown to us
that our total foreign exchange re-
quirments for the Third Five Year
Plan would be of the tune of Rs. 5,750
crores. Out of this we expect that
Rs. 3700 crores would be available
from our exports angd the rest would
be available from foreign aid and so
on. After the decision of the UK.
‘Government to join the European
Common Market, if the Government
does not take reasonable steps to
ensure the security of our export
trade, it is my fear that we may find
ourselves in difficulties position and
instead of Rs. 3700 crores it may be Rs.
2700 crores. I may point out that in the
last five years our export trade has
completely slackened. Even this amo-
unt of Rs. 3700 crores is such that it
is not at all, I might say, unreasonable
to expect that we can, if proper
efforts are made, reach the target.
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In the Chapter on Development of
Foreign Trade, it has been shown that
while the tota] world export trade
doubled itself, India’s share in it
declined from 2°'1 per cent in 1950 to
1-1 per cent in 1960. On page 137 it
has been gaid:

“One of the main drawbacks in
the past has been that the pro-
gramme for exports hag not been
regarded as an integral part of
the country’s development effort
under the Five Year Plans.”

It is an extraordinary admission.
But, I must congratulate the Govern-
ment for being fearless enough to
admit that mistake. It is a very clear
mistake. I do not mind that. Self-
criticism has come in. But self- cri-
ticism has come in a way in which the
whole world is shown that we were
not vigilant ourselves so far as export
trade is concerned. I do not propose
to go into it at great length except to
point out that the Export Promotion
Councils have not been working as
well as they should have worked. So
far as diversification of export trade
is concerned, very little has been
achieved in that respect. There was
a time when the Government gave
the slogan, produce or perish. Today,
I ask the Minister to give.a new
slogan ang that new slogan should be,
export or perish. With these remarks,
I move my motion.

Mr, Chairman: Motion moved:

“That the situation created by the
decision of the UK. Government to
join the European Common Market,
be taken into consideration.”

There are two alternative motions
to this, one by Shri Mohammed Imam
and the other by Shri Braj Raj Singh.

Shri Indrajit Gupta (Calcutta
South-west): One is in my name also.

Mr. Chairman: And a third by Shri
Indrajit Gupta ang several others. I
might mention that so far as Shri Braj
Raj Singh's motion is concerned—all
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these have been circulated—part (a)
regarding quitting the Common-
wealth of Nations does not quite fall
within the purview of this discussion.
That is a political matter. Common-
wealth relationship does not depend
merely on trade relationship, The
second part is quite in order. He is
absent any way.

Motion Nos. 1 and 3 may be moved.

Shri Mohammed Imam (Chitaldrug):
I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the situation created by the de-
cision of the U.K. Government to
join the European Common Mar-
ket, is of the opinion that the
Government of India shall ensure
that the Government of UK.
while negotiating for its entry
into European Common Market
takes all steps necessary to main-
tain and increase the present ex-
port trade of India with Britain
ang other countries of E.C.M., by
a substantial liberalisation of their
tariff policy, by maintaining and
extending the duty free entry,
and continuing the preferen-
tial treatment, which the Com-
monwealth countries have now
been enjoying.”

Shri Indrajit Gupta: I beg to
move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered

the situation createq by the deci-
sion of the UK. Government to

?/‘ join the European Common Mar-

ket, regrets that due to the Gov-
ernment’s past policy of keeping
our trade mainly dependent on
the so-calleg Commonwealth pre-
ferences India is now faced with
the threat of a serious setback to
her exports.

This House further deplores the
consolidation of the closed-mar-
ket structure of the E.CM. in
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violation of the recommendations
of GAT.T. and s the economic
counterpart of NATO, designeg to
intensify the exploitation of the
under-developed countries consti-
tuting colonies angq dependencies
of the E.C.M. members,

This House urges upon the
Government to take the follow-
ing urgent steps in order to pro-
tect India’s national interests and
to achieve the export targets of
the Third Five Year Plan:

(a) a thorough re-examination of
our trade policy and energe-
tic steps to diversify it;

(b) nationalisation of the export
trade in such major export
commodities as tea and jute
goods through the State
Trading Corporation.

(c) channelising of our export
trade through Indian banks;

(d) elimination from all foreign
collaboration agreements, pre-
sent and future of any man-
ner of restrictions placeq on
the export of Indian manu-
factures; and

-

(e) reorganisation of the work of
the Export Promotion Council
in the light of the above-men-

ed requirements.”

Mr, Chairman: The original motion
ang the substitute motions are before
the House.

Shri Asoka Mehta (Muzaffarpur):
Madam Chairman, we must recognise
the fact that the concept of common
market has come to stay. We have to
live in a world in which the common
market will be spreading from one
continent to another. We have this
common market in Europe. Efforts
are being made to organise similar
common markets in Latin America, in
Central America and the Africans are
profoundly concerned about fostering a
common market in Africa. The Euro-
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pean Common market hag shown
that by pooling part of sovereignty, by
creating economic institutions wherein
a set of economic policies gre harmon-
ised, one is able to impart a new
dynamism to economic life and econo-
mic life and economic growth. With
this shining example before the world,
it is inevitable that this idea of com-
mon market will prove to be conta-
gious.

Secondly, so far s the UK. is
concerned, it needs to be realised that
the UK. may not have joined the
common market so far, but it is al-
ready a part of the European free
trade area. It had to organise a
group of Seven for a variety of rea-
sons. But, the fact remains that even
if the UK. had kept out of the Euro-
pean common market access to the
markets in the UK. would have been
available to the partners of the
EF.T.A. on free trade basis. There
are significant differences between the
Free Trad association and a com-
mon market. They are kiown.I shall
not take your time by dialating on
them. We must further remember
that if the UK. remains out of the
European common market, will it be
in a position to provide an adequate
ang expanding market for our goods. I
have no doubt that if the UK. joins
the European common market, a cer-
tain amount of difficulties initially,
perhaps even a considerable amount of
difficulties, will be initially causeq to
our export trade. But, let us view this
problem, not in a static context but
in an unfolding context. The UK,
outside the European common market,
is likely to be caught in economic dol-
drums, The Government and the peo-
ple of the UK. were averse to ihe
whole idea of European Common Mar-
ket. They kept out of the European
coal and steel community. If they have
been compelleq today to take cogni-
sance of these developments, it is be-
cause pressure of events and hard facts
of life are driving them in that direc-
tion. Those hard facts of life should be
kept before us also. Because, ag ve
know, if the UK. remained out of the
common market, its capacity to pro-
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vide an expanding market for us may
not be there.

Another consideration that I would
like to bring to your attention is that
8o long as Europe is divided between
the six and the Seven, there are boung
to be sharp differences, sometimes
acute tensiong in Africa also. A num-
ber of countries of Africa are associat-
ed with the Six. There are other
countries which are associated in one
form or other with the Seven. Any
one who has any familiarity with the
economic and political problems of
Africa knows it and let ug recognise it
straightaway that the basic malaise
from which Africa suffers today is
terrible balkanisation. As Africans
put it, the balkan countries are very
large compared to the States of
Africa! It is a kind of aggravated
balkanisation. This aggravated bal-
kanisation can create a political and
economic explosion. If these African
countries are to be brought together in
economic matters, if not in political
matters, it is gbsolutely necessary thag
this conflict that exists between the Six
and the Seven is resolved.

We have always thought of these
problems, not purely in terms of our
own interests—our interests are natu-
rally important to us—but in terms of
what is likely to happen to the world,
and I would beg of the House not to
forget the larger context in which we
have been accustomeg to mould our
thoughts.

The present European Common
Market or the European Community
is perhaps the largest trading area in
the world. Both in terms of its ex-
ports and in terms of its imports, it
is the biggest single trading region
in the world. It has also a remark-
able rate of growth. The rate of
growth between 1953 and 1959 in the
EEC. was almost twice as high as
in the EF.T.A. In industry it was
higher still. So, even if the United
Kingdom was not joining this area,
here is a might trading area bursting
at it seams as it were with its growth
and with its prosperity, and we have
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to discover ways and means of taking
full advantage of this great and grow-
ing market in the world.

That the United Kingdom hag de-
cidegd to join makes this task more ur-
gent, even imperative, and perhaps
more difficult, but I think it is ne-
cessary. Even for those countries which
joineq it, it was not easy. For ins-
tance, when France joined the Euro-
pean Common Market, a structural
change had to be brought about into
the economy of France. It was not
easy, I know. I know men like Mr.
Monnet, who conceived this idea, and
I have had the privilege of discussing
with them very often, and I know
the amount of resistance that there
was to this idea, because the whole
French economy was accustomed to
function along certain lies. It was this
jolt, this kind of a decisive impact that
the Common Market made upon the
semi-stagnant economies that released
the dynamism frem them,

There is a danger in our country
also of no. reacting to these accelerat-
ed changes in the world. I believe
that however harg and however cruel
we might find it to change, the price
of survival in the world is to deve-
lop the capacity to change. These
challenges shall have to be met by us
in the coming years, agnd the sooner we
begin to prepare ourselves for these
challenges, the better it will be for us.

If the United Kingdom joins the
European Common Market ang “if it
is infected by the dynmism of growth,
that has characterised the European
Common Market, the result will be
that by 1966, that is, by the time our
Third Plan completes its course, the
gross national product of the United
Kingdom may be larger by anything
upto $10 billion. By joining the
European Common Market, therefore,
it is quite possible that United King-
dom’s capacity to provide markets for
ug will grow in a marked manner.

Then, again, there will be tariffs,
but I believe that the tariff rates will
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not be very high. It has been sug-
gested by experts with whom one had
had ithe opportunities of discussing
that ultimately the tariff walls may be
about 12 per cent; no one can prophesy
what the height of the tariff walls will
be, bug looking at the way the Euro-
pean Common Market is evolving and
developing these wallg should not be
difficult for us to cross. We should
have in us the capacity to reduce our
cost of production and to face such
limited tariff barriers.

But there gre other things to which
I woulq like to invite the attention f
the Finance Minister. I am happy
that we are appointing an exceptional-
ly able officer of ours, Mr. Lall to be
our Ambassador or our Economic
Commissioner, who will be dealing
with the problems of the European
Common Market ang work out our
relations with the European Common
Market. I have full confidence in his
competence, in hig ability and in his
intelligence. “May I, through the
Finance Minister, invite his attention
also to a few suggestions?

Now, it has been found that while
the EE.C., ‘has been growing very
fast, undoubtedly, its trade with the
under-developed world has not been
growing fas¢ enough. Not only has it
not been growing fast enough, but
enough attention has not been paid to
stabilisation of prices,

In 1959, for instance, the E.E.C. was
bringing from outside the community
at prices 8 per cent lower than in
1957 but its exports outside the com-
munity were at prices 12 per cent hig-
her than in 1957. Imports from the
less developed countrieg generally rose
only by 4 per cent. Had these im-
ports risen in line with the industrial
output, the under-developeq countries
would have netted $2 billion more. If
the rise had been in proportion to the
intra-trade in the E.E.C., the under-
developed countries would have net-
ted $3 billion more.

It is absolutely necessary that we
have to mobilise, anq in this, all the
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underdeveloped countries will be will-
ing to side with us, and we have to
see that the trade has to be made
more and more liberal. Secondly as the
intra-community trade grows, its trade
with the under-developed world must
also grow. Thirdly, this big trading
area must help us to create, and must
help us to foster stabilisation of prices,
particularly in those agricultural com-
modities in which the under-develop-
ed countries are interested.

The next suggestion that I would
like to make is this. Already, gt the
Inter-American Conference tha; was
held some time back in Latin America,
a suggestion was thrown out by com-
petent persons, that the developed
countries should be prepared to have
what is now called one-way free trade.
This idea has been taken up and has
been supported by a number of emi-
nent experts, including some of the
high-ranking authorities in the United
Nations Secretariat. Just as in our
own country, certain lines of manu-
factures are reserveq for particular
sectors—for instance, we say that
dhotis and saris of certain counts are
more or less reserved for the handloom
industry, and the organiseq industry
will not move into them

Shri Nagi Reddy (Anantapur): That
has not been done.

Shri Asoka Mehta:...My hon. friend
will have his opportunity and he can
say what he likes—so, it is suggested
that in those highly developed coun-
tries, either certain lines of manu-
factures are reserved for the under-
developed coutries or at least g consi-
derable opportunity for what is call-
ed one-way free trade or free trade
in the reverse has to be provided. 1
appreciate that thig will not come
about tomorrow, but there is such a
thing as powerful public opinion, a
public cpinion in which not only the
under-developed countries but the
far-sighted people among the develop-
ed countries are glso interested. 1
hope and trust that this particular idea
will be explored.
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The third suggestion that I have to
make is that we shall have to con-
centrate more on producing and ex-
porting such industrial goods in which
the capital intensity is somewhat limit-
ed and where we make up for the
somewhat low component of capital by
high dexterity of our labour. Agri-
cultural exports for Indiz are not go-
ing to be easy. I hope, and we are
all very anxious, that we increase our
agricultural production. Even if we
increase our agricultural production,
as we have planned, I do not know
to what extent it will be possible for
us to have surpluses which we can
export at profitable prices, !

It is true that we have in recent
years tried to develop the export of
minerals, and one of the satisfing
developments of recent years has been
the growth in the export of iron ore.
But, here, may I sound a note of cau-
tion and a note of warning? In Africa,
a good amount of new mineral resour-
ces is being discovered. Take Liberia
alone. In Liberia, recently, geologists
have been able to discover what are
calleq mountains of iron ore. The
iron content in these mountains of ore
is 70 per cent, which is fabulously rich
ore. In the next three or four years,
perhaps in g shorter time, Liberia wik
be in a position to export up to 200
million tons of iron ore of thig rich-
ness. Africa is an unexplored Con-
tinent. Any amount of natural wealth
is there. These resources are being
opened up, and because of the geo-
graphical situation and because of
political and other reasons, it is pos-«
sible that these resources may be tap-
ped and may be utilised earlier than
our own resources. Here again, we:
shall have to face competitive markets.

So while I am all for developing our
mineral export trade, our future ulti-
mately, industrial exports lies
in developing industrial exports
not of thpse Kkinds where the
highly developed countries, inevitably,
have an advantage and edge over us,
which one might call the capital-in-
tensive industrial goods; we have to
think in terms of such industrial goods
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as cotton textiles—it is a good ex-
ample—or many others. We shall
have to think of industrial goods
wherein we shall be able to substitute
capital by the dexterity of our labour.
If we are going to be conscious about
the needs and requirements of our
foreign trade, our economic planning
and organisation of production here
will have to be seriously reviewed and
seriously reoriented. Nothing will be
gained by gnashing our teeth against
the emergence of this Common Market.

It is argued that it may create certain
political difficulties. It is possible. It
is also possible that it may help to re-
lax tensions in the world, because the
European Common Market will ulti-
mately move towards some kind of
political integration also, and here it
is conceivable that a third giant might
emerge and perhaps help to maintain
peace in the world,

I would not like to be dogmatic, as
some of my hon. friends on that side
on these questions. It is their pri-
vilege to be dogmatic; iy is our res-
ponsibility to be open-minded on these
questions. Whatever it be, the fact
Temains that we cannot wish these de-
velopments out of existence. Rather
than gnashing our teeth, rather than
saying all kinds of harsh things about
‘the developments that are taking place
—saying these harsh things only hurt
courselves because it will prevent us
from seeing light; as Bernard Shaw
pointed, when you neeqd light, if you
indulge in heat, you only hurt your-
self—I would beg of this House to
discuss this question not in terms of
heat but in terms of light. If we
consider it in terms of light, there is no
doubt that a large number of changes
will have to be made by us. These
changes have to be made. That are
inevitable. The only thing is that we
may have to do them in a shorter time
than we had anticipated before.

But jwhile we are doing that. I
think it is very important that the
Finance Minister, when he goes
to the Commonwealth Finance Minis-
‘ters Conference, as well as Shri Lal,
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when he takes up the onerous
responsibility in which we all wish
him success—and he carries with
him our good wishes when goes there
—should try to bring about changes in
the thinking of the world on this whole
problem of trade. Let us realise that
it was the thinking, powerful original
thinking of a man like Monnet that
brought into existence this Common
Market. Everybody laugheq at him
at first. Was there any man in the
world who thought that France and
Germany could ever be brought to-
gether? Was there anyone who every
thought economic sovereignty could
ever be pooled together? Here was
this wise man, a gyan yogi, who
was prepared to believe that idea are
powerful ang ideas could ultimately
change the shape of the world. I woulq
like Shri Lal to go there and function
in that manner utterly confident in
the justice of our ideas, utterly con-
fident in the effectivenesg of our ideas.
Let us not always think that in the
world today it is only power that
counts. Ideag are also powerful.

Therefore, when the Finance Minis-
ter and his officers and other authori-
ties talk on this subject, let them work
out an adequate policy, a policy where.
by the coming together of these
highly developing countries into this
king of a Common Market will, ins-
tead of harming the developing coun-
tries, help to accelerate the develop-
ment of developing countries. The
O.ECD. is also there. It also offers
various opportunities, When the Fin-
ance Minister is there, perhaps he will
take advantage of the visit to explore
to what exteny the O.E.C.D. also can
be helpful.

The last point that I would like to
make is that we must think in terms
of having some kind of similar re-
gional arrangements in our part of the
world also. I know this question is
riddleq with difficulties. But I will
request the Finance Minister to set
up a Study Group to explore the pos-
sibilities, to find out what the difficul-
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ties are. I know, as you know, that
the Prime Minister of Burma ang the
late Prime Minister of Ceylon, whose
policy the present Prime Minister in
that country follows, have both been
very anxious for this king of economic
co-operation and regional co-opera-
tion. It is India that hos co luo act
shown enough interest. I think that
this question also needs to be explor-
ed with an open ming and with a cer-
tain amount of urgency. We must
realise that we are slowly, but in-
evitably moving towards a world in
which we must think in terms of re-
gional co-operation and not purely in
termg of national development.

Shri Nagi Reddy: We are discussing
a very important subject, It is good
that we are doing it in the beg:nning
of the Third Plan itself because we
have been forced to face certain hard
realities. But when I heard the speech
.of Shri Asoka Mehta, I was surprised
to find that there has been a certain
amount of praise over the formation
of the Common Market, probably in
the hope that it might help us, even
against all the experiences we have
had of the past three or four years, in
the further development of our trade
relations with them or the Common
Market, as it is called.

I would nct like to go into a des-
-cription of the Common Market, since
it is well-known in this country what
the Common Market ‘s and why it has
been formed. As Shri Asoka Mehta
said, we must take the world reality
as it is, and in this world reality, we
have found a fundamental chang2
after the second world war; that was
the collapse of imperialism on the one
hand and the rise and strengthening
of socialist countries on the other. It
is this fundamental fact that has been
responsible to a very great extent tor
the formation of the Common Market,
as it is called. The Finance Minister
‘will certainly not agree with me when
T say that it is the economic arm of
the military and political NATO. All
the same, it is a reality and a fact.
And today, because we have been all
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these years tied to the apron-strings
of the Commonwealth, it looks as if
we ourselves are being dragged into
it as an associate member or indirect
member.

But that apart, we must now see as
to what exactly is the position so far
as we are concerned. Our foreign
exchange crisis is not new; it has been
there for the past four years. There-
fore, it is not that the fcreign exchange
crisis has suddenly come upon us
because Britain is going to join the
Common Market. It might worsen—
certa'nly it will—but the major thing
that should be remembered in our
discussion on this question is the fact
of the monop:ly of the developed
countries or imperialist countries over
the trade of the developing countries.
The developing countries cannot dlc-
tate terms; they are not dictating
terms., We ask for equal trade rela-
tions. I am glad that the Finance Min-
ister is talking in terms of equal trade
relations. Good. But we should also
see that all our efforts in that direc-
tion for the past three or four years
or even earlier than three or four
years have become much more im-
potent, because the foreign exchange
crisis has grown more and more in
these three or four years. We are not
having equal trade relationg but more
and more unequal trade relations,
especially with the most blatant of the
imperialist Powers and groups, that is
the Common Market, Therefore, the
Common Market is not a factor which
is something to be simply brushed
aside. It is a very serious factor. Let
us see our relations with the common
market countries, especially their
leader West Germany. In the early
‘fifties we were exporting about Rs.
12.5 crores to West Germany, and im-
porting probably near about Rs, 25
crores, but by 1960 our exports had
developed only to Rs. 19.5 crores, while
our imports had gone up to Rs, 140
crores. It ranged between Rs 100 and
Rs. 140 crores in the last three or four
years.

An Hon, Member: It is not our
fault.
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Shri Nagi Reddy: It is not, of course,
our fault, as probably our friend here
thinks, because we cannot export to
the common market countries since we

are not allowed to, due to various
factors such as the restrictions of
trade, restrictions of prices, tariffs,

restriction on the quantity to be ex-
ported and so on and so forth. Shri
Morarji Desai has explained that por-
tion of it in his siatement to a certain
‘extent, and I hope my hon. friend on
the left here would be able to see the
fact that we have been curbed, actu-
ally not allowed to export. That has
been their policy, that the export from
their side should be more, and import
from us less. That is the first policy
of the imperialist powers today. Forec-
ing us to pay 'more is their second
policy, and to see that they do not
pay more is their third policy,
because we always pay more for the
industrial goods and their prices in-
creasing continuously, while we ure
being paid less for our primary goods,
and the price of primary goods is con-
tinuously going down. These are facts
which nobody can dispute, because
they are there not only in the econo-
mic bulleting of the Warsaw Pact
countries, but even in the UN econo-
mic reports themselves. Therefore, I
do not want to go into that, but the
question is what should be done. I
am much more interested in that.

The facts are there. The sun of the
British Empire began to set long ago,
and is setting very fast, and with her
entry into the common market, it will
be the complete end of Britain and her
supremacy. I sympathise with it,
though I am glad at the same time
that one part of imperialism is collaps-
ing, because one imperialism must
automatically devour the other when
the chance comes. Today Western
German imperlialism, having become
strong within the last four or five
years through various facts of life, is
trying to devour one after the other
of its own ilk, since it cannot devour
the socialist countries.

Since we are tied up in the sterling
bloc to Britain, we are going to find
certain immediate difficulties. Our
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trade is not increasing, So, what
should we do? Here I should say that.
the amendment that has been placed
before the House by Shri Indrajit
Gupta and others is a concrete sug-
gestion for the Government of India
for immediate implementation. When
this was discussed in the Rajya Sabha,
the Finance Minister came forward
with certain reasons why all these
things are unnecessary or some of
them are wrong. I would like to go
into that.

Take for example, the question of
re-examining our trade policy and
taking energetic steps to diversify it.
The Finance Minister has said that we
have been doing it already. Of course,
force of circumstances has led us to a
small extent to diversify our exports;
all the same, our exports to Britain—
which, due to imperial preferences,
later called Commonwealth prefe-
rences, are now within the sterling
bloc—continue to be very high. Where
do we find diversification? In what
way have we helped diversification of
our export’'trade? There is one great
market which has developed in those
ten years, and that is the socialist
market; there is another market which
is developing, that of the newly inde-
pendent countries of Africa and Asia.
Diversification can be thought of in
relation to these countries, not in terms
of, I am sure, increasing our exports
to West Germany or America by
Rs. 10 or Rs. 15 crores, because the:
imperialist countries are not going to
help you to diversify your trade.

This is not my opinion alone, It is
said that there is a possibility of
diversification and that we are not
taking advantage of it. Here is the
Eastern Economist of July 14. In am
article on the new foreign exchange
crisis, it says:

“It would be foolish to deny that
there exist at the present time
many areas seemingly unknown
to the authorities where foreign
exchange is being lost by proce-
dural or ideological prejudices
which have no relation to the
current severity of our foreign
exchange difficulties.”
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That means, certain ideological dif-
ferences alsg have been responsible for
our not diversifying our trade. the
article further goes on to say:

“There seem to be a very signifi-
cant number of schemes under
negotiation both in the public and
private sectors where a gap in the
foreign exchange is sought to be
covered by loan in west European
or North American currencies,
when they could conceivably be
covered by rupees by using the
facilities afforded of rupee pay-
ments by many countries of eastern
Europe and by Yugoslavia.”

Why do we not do that? Since we
have been tied to a certain economic
bloc, namely the Commonwealth bloc
and through that to the west Euro-
pean economies or the common mar-
ket countries and the American mar-
ket, we do not think in terms of the
new changes that have taken place in
the world, and therefore our effort at
diversification is not as vigilant, as
quick and as strong as it should be in
relation to the present clrcumstances.
I do not want to read further from
this article. So, that is the first thing
that we should do. In diversitying
our trade, the first and foremost thing
which it is inevitable to remember is
the presence of two important trade
blocs—that of the common market and
America on one side, and that of the
socialist countries on the other, We
do not join any bloc. I do not accept
Shri Asoka Mehta's suggestion regard-
ing the formation of some kind of
Asian or African bloc. It is not neces-
sary. Our point is that we must trade
with all countries, with the countries
that are prepared and ready to trade
with us on equal terms, and help us
in the development of our economy
and in our industrialisation which
alone can help diversify our export
trade,

The second point mentioned in the
amendment is nationalisation of the
export trade in such madjor export
commodities as tea and jute. I would
like to remind the Finance Minister
that today the export trade is not en-

it will not
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tirely in our hands. You cannot
achieve your purpose of diversifying
your export trade, or follow an inde-
pendent trade policy, if the export
trade is in the hands of foreign con-
cerns. It is an impossible thing, and
I tell you the reason why, Naturally,
a company which is responsible for
the exports of Britain and India would
certainly formulate an over-all pic-
ture of its activities; and if there is,
for example, a possibility of export
from India to Africa through Britain,
export direct from here
to Africa. We are appealing to the
patriotism of our industrialists and
traders, and asking them to tighten
their belts and export more so that
we may earn foreign exchange. Is not
the same appeal being made by Mac
Millan? If his appeal goes to the
heads and ears of the British mono-
polists who are exporters both in
India and Britain, I would like to know
whether they would act in an anti-
patriotic way by exporting to other
countries from India direct to the de-
triment of exports from Britain. Cer-
tainly not. Therefore, Indianisation
of ourt trade, especially the export
trade, is the most important factor
and so long as we refuse to do that,
1 would say this Government is not

‘implementing the policy of export or

die. “Export or die” is the slogan, but
by pursuing this policy, we are not
giving it the foremost place.

The third important point is the
elimination from foreign collaboration
agreements, present and future, of any
manner of restrictions imposed on the
export of Indian manufactures. The
Finance Minister said in the Rajya
Sabha that it was in the case of foreign
collaboration agreements that might
have been entered into about 4 or 5
years back there were restrictions on
our exports but not in the present
agreements,

Here 1 have before me the minutes
of sittings of the Estimates Committee.
A representative of the CIBA from
Bombay was éxamined. He was the
Chief Chemist. In his evidence he has
stated that the pharmaceutical indus-
try has tremendous scope for export
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but that whenever a manufacture was
carried out with foreign collagoration
there was invariably an undertaking
that the Indian side would not export
any of these things.

I can give a number of examples. I
would like to give one more example,
so that the Finance Minister may at
least know what is happening in this
country, I expected the Finance
Minister to be truthful to tell the
House that there are certain agree-
ments of that type and that we will
see that such agreements are abolished
immediately and help foreign exchange
earnings by exporting some of our
goods. May I ask the Finance Minis-
ter whether it is a fact or not that in
1959, in an agreement with Ernault
Batignolles—with H.M.T.—to produce
44 varieties of lathes, there was a
stipulation that we shall export only
to South East Asian countries and not
to European countries? Therefore,
our contention is that in every agree-
ment with foreign collaboration, es-
pecially with private companies, there
is a stipulation that we shall not
export and be a kind of obstruction
for their export trade. Otherwise,
they will not come and establish their
factory here. We cannot compete with
them. Certainly, these are days of
cut-throat competition. They are
offering us foreign collaboration in
such a way that we will not be able
to export.

Finally, I would like to say that
in the name of the latest export pro-
motion, especially trying to join as an
associate member or as an indirect
member of the Common Market
through the window or the back-door,
let us not try to put a burden on our
working classes.

There is already a slogan, ‘let us
try and cut the costs’. Yes, the costs
of our exports must be cut. There
are too many overheads, especially in
foreign collaboration goods. We
should cut our cost; but not at the
expense of the working classes. Let
not the working classes bear more
purdens in the name of foreign ex-
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change crisis. Let the country get
rid of these foreign collaborations.
We have to make India economically
independent without being linked on
to Britain or to somebody else. Let
us not be tied to the apron strings
of anybody else. Let us not come to
agreements with each other as being
tied up in a particular common mar-
ket or Commonwealth.

Therefore, my suggestion to the
Government is to see that the recom-
mendations which have been put in
the amendment or substitute motion
be accepted and on the basis of this
acceptance let us build up an inde-
pendent Indian economic policy.

Shri A. C. Guha: Madam Chairman,
this motion for the consideration of
UXK’s desire to enter the European
Common Market should be consider-
ed not with any passion but from a
purely economic and commercial
point of view. It is no use abusing
UK. for any step that she may con-
sider necessary to take to protect her
interests. I would even agree that
this Common Market is not a purely
economic affair. There may also be
a political buttress behind it, I think
the whole scheme started with what
might have been called the European
Community of Coal and Steel or the
Schleimer’s Plan. Even now this
Economic Common Market or rather
its counterpart, the European Econo-
mic Council, EEC has got also, along
with it, a European Parliament or
Parliament of Europe and also a
Council of Ministers.

So, it is quite apparent that it is
not just an economic arrangement. It
also envisages some future political
development. That is all right and
within the rights of those nations.
And, perhaps, from one point of view
also, it is a wholesome development.
If we want that the world should not
be divided between combating coun-
tries and States, if we want that
there should be some greater col}a-
boration and co-operation and union
of States, then, we should not grudge
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any development which may lead to
the formation in a way, if not in the
near future, at least in some distant
future, of a sort of United States of
Europe. I can envisage that it may
lead to that unless there is any catas-
trophic world war.

On the eastern side of Europe there
is already some sort of economic
closed market and that also is back-
ed with some political alliances or
political arrangements. So, if, on the
western side of Europe, a similar
development takes place, we have
nothing to blame them nor to be an-
noyed at it. But, at the same time,
we should see how our own interests
can be protected.

The statement laid by the Finance
Minister on the Table of the House is
a very dignified statement as I con-
sider it. It is a matter for the UK.
to decide whether that arrangement
will harm us financially or not~that
is our concern, not of the UK. The
statement has made it clear that the
proposed entry of the UK, into the
European Common Market, at least
in the immediate future, is likely to
harm us.

We have been enjoying certain pri-
vileges—almost duty free entry of
quite a number of our products. More
important than that was that there
was no quantitative restriction. A
few years ago there was some trouble
in the UK. about the un-restricted
entry of Indian textiles which led also
to some unemployment in the textile
industry of the UK. Even then, they
negotiated with India to have a gen-
tleman’s agreement, a quantitative
restriction to be imposed by India
herself, the UK. did not impose any
such restriction on her own initia-
tive. It was quite good for the UK.

If, now the whole process is re-
versed, i.e., if a reverse preference is
to operate as is mentioned in para 9
of the Finance Minister’s statement,
we should be careful and see how
our interests can be protected. ‘The
main commodities of our export to
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UK. are jute, tea, textiles and some
agricultura] products. As for tea, I
think that is the biggest export com-
modity from India to the UK. We
may have to face the competition of
East Africa which may enjoy a duty
free market not only in the United
Kingdom but in the whole of the
European Common Market consisting
of these seven countries. We should
also realise that this European Com-
mop Market may expand further. Al-
ready I think Denmark has expres-
sed her desire to follow Britain. I
am almost sure that the other coun-
tries also will gradually fall in line.
So, some of our export commodities
will have to face competition not
only in the United Kingdom but in
all West European markets. Some of
the territories attached to those States
will also get the privileges of the
European Common Market free trade
conditions or preferential tariffs in
the West European markets.

As regards tea, our present compe-
titors are Ceylon and East Africa.
Ceylon would stand more or less on
the same level with India. But East
Africa may get a preferential treat-
ment. But yet, I feel that if we are
somewhat energetic and alert, Indian
tea can hold its market not only in
the Uniteq Kingdom but also in other
west European countries. There is
the question of quality; there is the
question of tradition of Indian tea
being used so long in the European
markets. Al these things should help
us. In jute, of course we used to en-
joy a privileged position. Our only
competitor is Pakistan which also may
stand on the same level with us. So,
I do not think in jute there will be
much difficulty except a little from
European jute manufacturers.

Our main difficulty or concern now
is to build up our export trade. In
fact, all the three speakers whe pre-
ceded me have stressed this point.
We have been suffering, or rather,
our export trade has been suffering
from some handicaps as regards com-
petitive prices and a competitive ex-
port market. The main point should
be to see that our export commodi-
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txes stand competition not only in
price but also in quality.. For the
last decade, our export is stagnant
rather relatively speaking it had gone
down from 2:1 per cent to 1:1 per
cent of the total world trade.

. Mr. Chairman:
time is up.

The hon. Member'’s

Shri A. C. Guha: I will finish in
about four minutes. I was mention-
ing that at present our export trade
is suffering from some handicaps.
There should be more diversification.
It is now just a narrow range. In
spite of all these 10 years of planned
development, we have not been able
to diversify to any considerable ex-
tent the range of our export commo-
dities. There should be some great-
er effort in this direction. Our per
capita productivity is also less, and
the cost is high. I do not know what
the National Productivity Council is
doing in.that direction. The Gov-
ernment should see that the- produc-
tivity of cu labourers increases con-
siderably and the cost of production
becomes less. 1 agree with my -pre-
decessor that in eur attempt to re-
duce the cost of production we should
also pay attention to the high admi-
nistrative or managerial cost in every
office. All the industrial houses now
maintain high-salaried -officers. They
practxcally do nothing except to keep
in contact and sometimes to indulge
i some corrupt practice and corrupt-
ing -our adminisiration also. It is
most regrettable that even very high
officers of the Government immedia-
tely after retirement join such offices

and keep palatial houses in Delhi and

thug lead to a'high cost of living and
cost of production.

.";'here is.also a sort of lack of ener-

gy or enterprise in eur marketing pro--

cesses. The Tea Board has not beén
able to .make much progress in open-
ing new markets. Rather the accu-
sation against the Tea Board has been
that. publicity for Indian tea has not
be?n properly done. The Tea Board
should pay greater attention to: these
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problems, and also other publicity or-
ganisations should be set 'up so that
there may be an enterprising market-
ing organisation. The Export Promo-
tion Council is quite good; but I do
not know whether it has been able
to actually to put some new enter-
prise into the export trade of our
country.

Another point which I should like
to place before the hon. Finance Mi-
nister is the lack of business integ-
rity. It has also been hampering our
export trade. Very often reports
have come to the ‘effect that the ex-
port commodities have not been ac-
cording to the specifications or ac-
cording to the samples supplied and
that the quality has not been up ~ to
the standard. So, all these things
should be considered and we should
be prepared to have some common
market in Asia also.

~All this is leading to a sort of com-
merc'al pattern where the GATT is
also going to be scuttled. "There is
the European Free Trade Association;
there is the OEDC, the Organisation
for Economic Development and Co-
operation, in which 20 nations includ-
ing USA and Canada have been par-
ties. All these things have come up,
and these will lead to make the GATT
arrangement something futile and’
useless. So, we should reconsider our
whole economic policy and I think
that some reconsideration of our poli-
tical policy is also necessary. 1 do
not know whether the policy of non-
alignment at least for economic con-
sideration can - any ‘loriger be follow-
ed, We should = see how we can’
develop our markets in Asian and
African countries. We should also
try to diversify our export commodi-
ties and enter competitive market hy
reducing pricés in the European Com-
mon Market countrieg also. The entry
of the United Kingdom into the ECM
may give us greater energy and -en-
terprise to push our market further.
I hope that it we try in that line, we
may be compensating the loss that
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may be incurred by the eniry of the
United Kingdom into the ECM.

Dr, Krishnaswami: Madam, Chair-
-man, I am glad that we are having a
-debate on the European Common
‘Market. I wish that it had taken
place earlier. Had Parliament been
in session when the Minister of Avia-
tion of the UK. wvisited Delhi, it
‘would have had an opportunity for
arming Government with its views,
thus helping it in formulating the
statement—I shall not say, better—
‘but at any rate indicating to the
world at large that Parliament is fully
‘behing the Finance Minister in the
statement that he has made.

The statement that has been made
by the Finance Minister is admirable
both in content and in tone. The
problems that face us as a result of
the emergence of the common mar-
ket of Europe cannot be by-passed.
‘Whether we like it or not, the future
is with continental economies,. and
the emergence of the Eurépean Com-
‘mon Market of Europe is one of the
steps in this direction. No one can
deny the stakes that we have in the
matter of entry of the United King-
dom into the comman market of
Europe. I have done some research
into the actual position of our trade
and I think it would perhaps help
the House to estimate the magnitude
of the problem that is facing us.

We are importing 35 per cent of our
imports from Western Europe in-
cluding UK, We are exporting about
40 per cent of our goods, to this area.
We have a large interest in the out-
come of UK.'s entry into the com-
‘mon Market and the terms of which
she proposes to enter into the Com-
mon Market. In the present circum-
stances, we cannot Visualise what
the terms will be. But we know that
our stakes are great and we have
already indicated our deep interest in
the termg which the UXK. would be
able to negotiate.

But, having made our standpoint
clear, it would be unbecoming of us
to do anything else except to be pre-
‘pared for all possible eventualities, I
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want the House to realise that while
undoubtedly this is a great challenge
we ought to be prepared it and not
content ourselves with giving expres-
sion to certain views which might
give the impression to the outside
world that we are in a state of panic.
To suggest, for instance, that the pat-
tern of our trade should be changed
overnight is not realistic. To advo-
cate, for instance, a changeover in
trade overnight to the Afro-Asian
countries is no solution; for, if we
consider the facts as they are, we will
find that today the Afro-Asian coun-
tries sell us raw materials and
Western Europe gives us capital
goods, which are aid-financed.

My hon. friend, Shri Nagi Reddy,
pointed out that our balance of pay-
ments was most unfavourable with
West Germany. 1 know that it has
been unfavourable and while partly
this is due to West Germany impos-
ing high tariffs, let us realise that
we have had to depend for aid and
capital from the develpped countries,
notably West Germany and as such
our balance of payments are bound
to be unfavourable. It has been re-
commended by my friend that we
ought to think of the pattern of
trade being changed, so that the
Eastern European countries might be
our main customers. Before us the
advantages of rupee credit and rupee
payments are dangled. I only want
to sound & nota of caution. While it
is true that from the point of view
of our immediate difficulties, rupee
payments offer a solution in the sense
of imports not being a current drafts
on our foreign exchange resources,
we ought not to suffer from the de-
lusion that we are getting something
for nothing. Nor can we think that
these rupee payments which are made
may not work to our disadvantage.

1 do not propose to go into this
question today since the issues that
merit consideration are different. T
hope that Parliament will have an
opportunity of discussing the who]e
scheme of rupee payments on some
other occasion, so that we might have
an opportunity of weighing the aé-
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vantages and disadvantages of such
rupee payments.

No one for a moment objects to
diversified pattern of trade, a struc-
ture of trade, which is not dependent
on any particular grouping of nations.
‘We have emphasised to a certain ex-
tent this diversified structure of
trade; probably in the future we
have to emphasise it even more. But
what is the position today? As it is,
the terms which can be arranged for
UXK/'s entry into the Common Mar-
ket are not dependent on that coun-
try alone. They are dependent on
others as well. This is the position
which we face. We should now find
out how best we can line with this
situation.

There is one thing which has to be
affirmed on this occasion. I hope
Parliament will affirm it, because there
is a danger of our overlooking it. To
the extent that we suffer by the new
groupings in Europe, the moral respon-
sibility of those countries to compen-
sate us is all the greater. This would
be in conformity with the trend of
modern thing. In a modern welfare
state, if an individual derives a benefit
and others suffer injury, there is a
principle of compensation or repara-
tion that comes into operation. Indeed
the basis of all international institu-
tions, indeed the basis of 211 leading
financial institutions like the Monetary
Fund, is that any country can better
itself, but if in the process of improv-
ing its position, injury is caused to
third parties, a duty is cast on insti-
tutions to compensate the parties in-
jured. Why is there so much argu-
ment about multiple exchange prac-
tices leading to a ‘beggar my neighbour
policy’? Why are so many restrictions
placed on the depreciation of curren-
cies by the International Monetary
Fund? If one investigates one will
find that a peace-time reparation is as
it were extracted from those who in-
flict injury while bettering their lot.
I put it frankly to the Finance Minis-
ter and the Government that this prin-
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ciple should be stated more authori--
tatively and strongly in the future.

My hon. friend, the Finance Minis-
ter, in para 10, hag given us a hint of’
thinking along these lines: I shall,
with the permission of this House:
read out the relevant passage:

“It is against this background of
internationally accepted principles
to which we subscribe that we
have to review the matter. We
would greatly regret the termina-
nation of the preferential arrange-
ments between India and the UK.
which have led to an expansion
of trade in both directions, spe-
cially as, through one device or
another, new preferential arrange-
ments seem to be growing in the
world. But, we would acquiese
in it if we are compensated by a
substantial liberalisation of import
policies in the Common Market
as a . whole, provided suitable
transitional arrangements are
made so that the benefits of pre-
ferential treatment disappear only
in slow, gradual states.”

I venture to suggest that good
neighbourliness on the part of Wes-
tern Europe dictates that we should
be compensated for any loss that may
be caused. 1 am certain that not only
India, but other countries which may
be similarly affected by the entry of
UK. into the common market will put
forward this plea—a plea which
because it is based on moral grounds
does not lose its force and which will
certainly make a powerful impact on
the thinking of the statesmen cf
Western Europe and the world.

Let us make it clear that for the
loss that may be caused, we must
have aid calculated net in the sense
of the Joss that is sustained by us. I
realise that the Finance Minister
cannot commit himself today on the
exact amount of loss that would be
sustained by us. After all, negotia-
tions are taking place in Brussels.
But ultimately this principle deserves.
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to be accepted, the principle that we
should be compensated for the loss
that may be sustained. Let us hope
that in future the thinking of the

countries of Western Europe would
¢hange aid and trade. If it
is decided to give aid for the loss

that we may sustain, such aid should
be united, so that we might be free
to import any goods we like and
thus industrial position.

The Finance Minister has pointed
out that we must have a liberalisa-
tion of commercial policies and aid.
I hope that in this liberalisation of
policies will be included not only the
reduction of tariffs, but also the re-
moval of quota restrictions on im-
ports, and aid would also be united.

No one denies that the challenge
we are facing is serious. But I am
not willing to accept a  pessimistic
view. Let us realise that this coun-
try also in more senses than one is a
cont'nental economy, even as Western
Europe is a continental esonomy.

Undoubtedly, good-neighbourliness
must lead the countries of western
Europe to take into account the
reactions, the views and the aspira-
tions of a very large portion of man-
kind which inhibits our country.
Government will, I feel, be on strong
ground if this aspect of the matter is
placed before  the countries of
Western Europe. Let due considera-
tion be paid to the loss that may be
caused by the entry of Britain into
the common market.

No one is against the United King-
dom entering the common market of
Europe. It would be improper on
our part to exert any sort of undue
influence on her. But when once a
country enters a new economic orbit
and injury is caused to old partners,
there is an international duty cast on
the countries of Europe to compen-
sate those who are injured.

Madam, there are other issues
that have been raised, such as the
improvement in our exports, our
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having to pay greater attention to
problems of export development. But
these are issues which can be dis--
cussed with profit on a subsequent
occaion. Hence, let me point out to
my hon. friend who suggested that
there ought to be nationalisation of
enterprises, that while there might be
admirable arguments in favour of
nationalisation, of certain enter-
prises on this occasion, at any
rate, the plea for nationalisation is
totally irrelevant. Indeed, some of
my hon, friends reming me of that
admirable character Dick in who could
never forget King Charles’ head
whenever any problem presented it-
self to him, Although this point of
view that I have advanced is well
known, it needs reiteration. Other-
wise others in outside world are like-
ly to have their attention reviteg o
it.

I am thankful to the Speaker for
having given us an opportunity of
expressing our views on this matter,
and I wish the Finance Minister god-
speed in his mission to the Commoon-
wealth Finance Minister’'s Conferen-
ce.

Shri Somani (Dausa): Madam
Chairman, the serious repercussions
which United Kingdom’s joining the
European Common Market may have
on our export trade will be quite
obvious if we analyse the pattern of
our total export trade. 1 would,
Madam, like to confine my observa-
tions to the implications of this move
so far as the textile industry is con-
cerned.

At present, cotton textiles and yarn
from India, Pakistan and Hong Kong
are allowed entry into the United
Kingdom on a duty-free basis, while
other countries have to pay an im-
port duty of 73 per cent for yarn
and 17} per cent for cloth. In 1960,
the United Kingdom imports from
the Commonwealth countries amoun-
ted to 894 million square yards of
which 231 million square yards were
from India alone. In addition 92
million pounds of Indian cotton yarn
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[Shri Somani]
were also imported into United King-
-dom.

It is clear, therefore, that India is
exporting a large measure of her
textiles to United Kingdom under cer-
tain preferential arrangements, and
unless some remedial measures will
be incorporated, there is no doubt
that our exports of textiles to United
‘Kingdom may receive a very serious
setback. I have no doubt that the
‘Government of India are quite alive
to the seriousness of the situation,
and the fact that they are deputing
one of their ablest officers to deal
with this problem clearly indicates
that they are fully seized of the
magnitude of the task with  which
‘they are faced.

Indeed, Madam, it appears that
even under the present preferential
tariff arrangement with the United
Kingdom, that country has been
during the last few years importing
more and more even from non-Com-
monwealth countries. The volume of
exports from the non-Commonwealth
countries to United Kingdom has
been greatly increasing and that from
the E.E.C. countries alone has ex-
panded from 30 million square yards
in 1958 to 77 million square yards in
1960. It appears, therefore, that
-while even under the present arran-
gements of preferential treatment
of commonwealth countries the EE.C.
countries have been able to increase
their exports year after year to
United Kingdom, the impact of this
preferential  treatment being no
Jonger applicable to the imports from
Commonwealth countries it will natu-
rally affect our export trade to a
‘very substantial extent.

So far as India’s textile exports to
the United Kingdom are concerned,
we have to take into accouni the
nature of the competition which India
may have to face from countries like
Japan -which at present have to  bear
e duty of 17} per cent when their
.goods are sent to United Kingdom.
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Now, Madam, I would like to submit
that there are long-term and short-
term solutions which our Govern-
ment and the industry have to ex-
plore to meet this danger which has
been posed before us by the proposal
of the United Kingdom Government.
So far as the long-term solutions are
concerned, of course, the remedy lies
in reducing our cost of manufacture
and improving our qualities in a
manner which will make our products
competitive in the international trade.

I could not, in this connection,
quite realise the meaning of the re-
marks, made by my hon. friend from
the Communist Party, regarding the
adverse effect that our programme of
reducing the cost of manufacture may
have on labour. There is absolutely
no question of taking any measure
which might adversely affect the
labour. The whole problem can be
solved only by a speedier process of
modernisation and rationalisation,
and it is well known that any process
of modernisation and rationalisation
eventually leads to much Dbetter
amenities and emoluments for labour
than is possible under the present
conditions where the cost of manu-
facturé due to worn-out plant and
machinery is much higher. There-
fore, if we have to tackle this pro-
blem of bringing about a substantial
cut in  cur manufacturing aexpenses,
there is no doubt that the solution
lies in  accelerating the pace of
modernisation and rationalisation in
our various industries, and 1 do hope
and trust that a realistic view will be
taken by our labour friends with a
view to making this process success-
ful so that our industries may be
able to produce their goods at com-
petitive rates.

Talking from the point of view of
short-term remedies, I am told that
already under the E.E.C. programme
it is possible for certain countries to
allow certain imports on a preferen-
tial basis. I am told that France and
Belgium have got similar arrange-
ments, and we should be able, under
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.proper negotiations, to ensure that
United Kingdom is able to secure an
arrangement under which it will be
.possible for the United Kingdom to
reserve certain quotas of imports of
goods like textiles....

Shri Tyagi (Dehradun): France
and Belgium buy it from their colo-
nies.

Shri Somani: This is a very com-
plicated problem, Madam, and I am
not going into the details of this
scheme. The whole question is that
United Kingdom is anxious to do its
utmost so that its trade with the
‘Commonwealth countries is not dis-
organised precipitately, and I have
no doubt that some working formula
under which for the next few years
it will be possible for United King-
dom to continue to import textiles or
such other goods which the United
Kingdom is now importing on a pre-
ferential basis. That arrangement
should continue to exist for a transi-
tional period until the Copnmonswealth
countries are able to develop their
trade with other areas and with
United Kihgdom under conditions
which may be totally different. My
submission to the hon. Finance Minis-
ter is in the case of negotiations
‘which we may have both with the
United Kingdom and the other coun-
trie sof the European Economic Com-
munity, it should be our endeavour
to ensure that our export targets are
fixed in such a manner that we are
able to have some sort of preferen-
tial treatment, not only in the United
Kingdom but also in the other coun-
tries of Western Europe, so that we
are not ousted out of the export
market at a time when we are taking
certain measures to consolidate our
position in a manner whereby we will
be in a paosition .to be more compe-
titive. My submission, therefore, is
that the Government of India should
take concrete measures, in the direc-
tion of ensuring some long-term mea-
sures to enable the various industries
to reduce their cost of manufacture
and, at the same time, also insist for
proper safeguards so that in the
colhing years we will be able 1o ex-
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port more and more. Here I may say
that the case of the textile industry
is very peculiar, inasmuch as almost
30 per cent of the textiles are at
present exported to United Kingdom
under ‘a preferential arrangement,
and no set back should be allowed in
a manner which will affect our ex-
port trade adversely.

Shri Mohammed Imam: The sub-
stitute motion which I have moved
reads as follows:

“This House, having considered
the situation created by the deci-
sion of the U.K. Government to
join the European Common
Market, is of the opinion that the
Government of India shall ensure
that the Government of UK.
while negotiating for its entry into
Enropean Common Market takes
all steps necessary to maintain
and increase the present export
trade of India with Britain and
other countries of ECM., by =
substantial liberalisation of -themr
tariff policy, by maintaining and
extending the duty-free entry,
and continu'ng the preferential
treatment, which the Common-
wealth countries have now been
enjoying.”

As has been pointed out, this is a
very complicated problem. The deci-
sion of the Government of United
Kingdom to negotiate with the coun-
tries of the European Common Market
has caused much concern not ernly %o
the Commonwealth countries but also
to the British people themselves.
There is a short cleavage of opinion
in Britain. whether the United King-
dom should join the European Com-
mon Market or not. The upposition
comes specially from the agricultural
classes because they apprehend that
they stand to suffer. Among the
Commonwealth countries too, ~New
Zealand, Australia, and Canada have
been bitterly opposing the . join-
ing of Britain into the Eufopean
Common Market, and I think = some
African countries like Ghana and
Nigerla are contemplating to form an
African economic market of their
own. It is but natural that India also

8:50
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should show its concern, and it is
very anxious to safeguard its interest.
It is rather unfortunate that this
move of the European Common
Market and Britain’s decision to enter
the market has come on the eve of
our Third Five Year Plan, because
the success of the Third Year Plan
depends upon the availability of foreign
exchange, and the availability
of foreign exchange depends on our
capacity to export our goods to other
countries and thus earn the much-
needed foreign exchange, It would
have been better and we would have
appreciated and assessed the situation
better, if all the terms of the Treaty
of Rome were before us. We are
not fully aware of the terms and con-
ditions which regulate the conduct of
the European Common Market and
we cannot foretell on what condi-
tions and on what terms Britain will
enter the European Common Market,
if it decides to do so. But the United
Kingdom must remember one fact,
that the economy of the Common-
wealth countries are linked with the
economy of the Uniteq Kingdom,
these countries have helped the
United Kingdom to build up its pros-
perity and it would be an act of
breach of faith if it disregards the

interests of the Commonwealth coun-
tries.

So far as India is concerned, our
prime need is to see that our exports
do not go down. On the other
hand, we must take every possible
care to see that our exports go up.
It is unfortunate that, during all these
years, when all attempts are made
by the Government to step up our
exports, we are still running an ad-
verse balance of trade. Even during
the current year, our exports amount
only to Rs. 626 crores whereas our
imports amount to as much as Rs. 868
crores, leaving an adverse balance of
about Rs. 250 crores which have to
be made up. If this adverse balance
continues in the ensuing years, I can-
not imagine what an impact it will
have on our developing economy.
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In the European Common Market,
including Britain, our biggest export
is to the United Kingdom. We are
importing an equally big quantity
from the United Kingdom. I will
just give the figures for 1960. Where-
as our imports from Great Britain is
to the tune of Rs. 201 crores, our ex-
ports to Great Britain is only Rs. 175
crores, thus leaving a minus balance
of Rs. 26 crores. The next biggest cus-
tomer is West Germany. Where we are
importing goods woth Rs. 112 crores:
from West Germany, our exports to
that country amount only to Rs. 19
crores, leaving an adverse balance of~
Rs. 93 crores. Similarly, our imports
from Itlay amount to Rs. 24 crores
whereas our export amount to Rs. 8
crores only. We are importing from
France goods worth Rs. 18 crores
whereas our exports to that country
amount to Rs. 8 crores. We are im-
porting from Belgium goods worth
Rs. 16 crores, while exporting goods
worth -only Rs. 5 crores. Thus, our
export to these countries are very
limited. My Communist friend point-
ed out that there must be diversifica-
tion of trade, meaning thereby that we
must trade with all countries.

I may point out to you that India
has been trading not merely with
these European countries or with the
countries of the European Common
Market, but it has been trading with
and has been exporting to all other
countries including Japan as also the
the Communist countries, like Cze-
choslovakia, Russia, Rumania and
every other country. So, in spite of
the best efforts of India to step up its
exports there is still a great adverse
balance which has to be made up.
Our exports to the United Kingdom
have been very great on account of
the special conditions and advantages
that have been conceded. For
example, there is duty-free market
and there is no quantitative restric-
tion. Again, there are some other
prefereniial treatments which have
been shown to all these countries,

Now our concern is only this. What
will happen to these special conces-



8153 Motion re:
sions or to this treatment that has
been given to us if the United King-
dom joins the European Common
Market? Will all these special con-
cessicns be abrogated? If these
concessions are abrogated, I think our
export trade is bound to go down as
has been pointed out by the hon.
Member, Shri Somani. He has given
one example of how the export trade
of textiles is bound to go down if all
these advantages are taken away.

The public in the foreign countries
is accustomed to a wide range of
choice, both regarding quality and
quantity. If we want to see that our
exports go up, you must take care to
sce that goods compete in the foreign
markets both regarding price and
quality. The price may be lower but
if the quality is not good, the goods
will not be accepted. Or, the quality
may be good but if the price is very
high, we cannot step up our exports.
So, it is quite necessary to see that
our production in India stands com-
petition in other marketS because it
is an open market. We cannot com-
pete, we cannot step up our produc-
tion if we fail to keep down the prices.
There is much truth in what was
urged by Shri Somani. Under these
conditions, if these special advantages
are taken away and are abrogated, 1
think India will stand to lose. It is
bound to lose its export trade. Its
export trade will suffer.

I submit that the United Kingdom
should fight for us to see that these
advantages which we have been enjoy-
ing from the beginning extend to
other countries of the European
Common Market also. The same pre-
ferential treatment that is being given
to India and to other Commonwealth
countries must be recognised by the
other countries of the European
Common Market. Otherwise, our
interests will suffer. England’s pri-
mary or first duty is to safeguard our
interests.

Mr. Chairman: The hon. Member’s
time is up.
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Shri Mohammed Imam: I will take
two minutes more.

I mentioned just now how agricul-
tural countries, countries which
depend on agricultural and farm pro-
duce will stand to lose. New Zealand,
Australia etc., are bitterly opposing it
because New Zealand was exporting
all her cheese, butter, bacon and
various other things to Great Britain
Great Britain was consuming it and
it was the biggest consumer. If there
is a common tariff and the entry is
governed by tariff, New Zealand stands
to lose. Similarly, India’s produce
cannot face a tariff. It must be a
market which will be duty-free so far
as Commonwealth countries are con-
cerned. I am sure that the United
Kingdom Government will take all
possible precautions to see that our
interests do not suffer, But if it is
found that the interests of the Com-
monwealth countries are bound to
suffer as a result of Great Britain
joining the European Common Market,
I think, it must abstain from doing
s0.

Again, as has been pointed out, we
must diversify our trade and must
develop our trade relationship with
other countries. I quite agree that
conditions are favourable.

Mr, Chairman: The hon. Member’s
time is up.

Shri Mohammed Imam: It is such
an important subject. It is a vast
subject. It is unfortunate that suffi-
cient time is not given.

The statement given by the hon.
Finance Minister is quite enlightening.
I think I must congratulate him
because from his statement I can
understand that the Government of
India is going to take every possible
precaution to see that India’s interests
do not suffer. There are conventions
of GATT and other conventions. I
hope the ultimate result will be to
the good and advantage of India.

Shri Braj Raj Singh rose—
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Mr. Chairman: Shri Braj Raj Singh
was not present when his motion was
called. Part (a) is not in order; he
may move it without (a). I can only
give him ten minutes because the hon.
Finance Minister needs half an hour
and five minutes are required for the
hon. Mover to give a reply. This has
got to finish by 4 o’clock.

ft o fag  (fedemanR)
o1 #g a1 & 919 fAae § § @7 #}
g 1 Tt AEEa, § s w3 §
That for the original motion, the
following be substituted, namely:

“This House, having considered
the situation created by the deci-
sion of the UK. Government to
join  the European Common
Market, resolves that India’s
foreign trade should be more and
more diversified so as to shift the
balance of trade from western
European countries to Afro-Asian
countries.”

I quEAT 97 Gz § fawrd ®
FH agafy 2, R F weAT Ty
fo w1 v T = gy § faar
39 F AR A fFEY AR AR
& a1 & JfFT amw w g iy
Fgaa & | W& A% faEq ¥ arifoaw
FHAA WHe ¥ WA W FT qFaeq
2, 7 8 N T FT AF7, 7 w9 Y,
9T T & grg g1a gg W af & e
39 A%g & FasT afafFamary 13 & 1
afe us M 7§ F2 wfasfoq ar
wZfasfar &7 @1 9k g@d T
i farfay a7 & AT 39 § :%
9 A FT IS &1 AV FgT AT T
2 f5 uF av% J F=AT A FAT ATEAN
T gAY ATE F AW gWT W AT
R AT TG § IS I av ey
&1 g Jgt g | AR 5 aw@ #;
N g17. 7 § fam § fadq mfwa
DT W, Fg 3w & 39 @ 7 Maw
F7 75T g 51 {5 gsfasfag ar afas-
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faa & fom # fageam o AT &
o 2 o e £

T # oy gfw & 39 F S e
FHEITH g IENamg fw
a3 & feidz aew & 9 AW A
sifs 99 & 3¢ R &, 97 & 91
FRavamugi imsam g
ag I FT AN FIAT AT § 4 F
T A # Ag el AEm 5 e
< fegeam & feai 9, fegmam &
[T & fedi A 7 Sy =t
I & AT gy gH gg WY AR @A
=ifgd e fada & g & fad wvaq
T FT W TH FAAT T g A@l A%
goa | gafed faar fal st ¥
= W@y gy femeam &1 faa
=TT o [ F a7 Afaw & wfiw
T FT AT FLAT A

a3 @5 & 5 o fegeam &
ST Fo 7T F1 faf &7 a7
£ afea 3 il & ar g 2@
gu wTa ¥ frata #<= o feafa 3 rm
I ¥ § gAwar § 5 AR ¥ 97 &
F gy, fag €0 o ®o aT o dHio
THo & AT I ke 2, e ¥
A= & frat g9 &1 v afus wdr
ISM | TG AF FAT ATA AT § 09 qF
& ag gaTa I3 | g@fad & W@
fegeam 1 a3 FwEn 9
T &9 ¥ 39 ag q9 fF ofw
AT F garay s qeF on § faw &
g TFET OT 97 g1 AT I€ T
% fowt ghaT @ 99 & ¥ formr 9w
I A% T AE Fi feafy Al
2 39 a% 7 wwew g 5 @ F s@ar
#5100 TG & wwar frogw fada
¥ 7z fawifar &¢, fa@q T a8 e
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w | 78 o2 ¢ % 29 gqeq § S 3=
gt ¢ AR wew ¥ amge S Ao sw
grawy # wywe f63 79 § 95 ¥ A
g & 5 fegeam &1 oY A fade
ST TET & W I A AT gfawd wRa
% foly g€ & e 3 gfaud adf
e & @) fafeam &7 & g ST el
g, W gw ¥ oW g gu & fw A
sderaegr fagreie &, AFTaen g
FL ADG | A q7 T AT FIE &
garsr g, S A FT AT §, A AT
F HATA B, q7 W AE ¥ A1 §
fam & g Fo fa=lt A7 O F
g, = fom w gara s e
oY Fga 79 aRe # i Far )
fa s oAw @ 9% fag W
g ¥aA F3Ar Arfed f& v gfaag
fezeam #1 o7 o @ £ F @ AR
= F fod § 5§ 59 @A ¥ oF aw
@y & it A off | qF AGE =T
fF oz @amT = ywm@ # AR W
aFar 5 fegeam &1 ARG &
oA gl ST 9IEd |

T A1 AFal § fF e gm Awm
g 1 g uF & ag 9= §, W)
fer & a1 = gh gw o wE fw
gH FATae § T @A =gl
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& fr sw @1 fogeepn @ A
T} @ e Ag gAfEA FA
AR # mfaw g9 ¥ 987 Tg SART
o T A o xar | afe 3fE
fazs #t wiew & 5 fegmm @@
frgmpn & s @@ fasfa &
qTHST g a1 F1E HR qre g, I4-
% sq 7 3@ WY 9T ATAES
faame w&Y fmar

ag gUfead A AR¥E TF
TIfas T3 8, SHH mfaE F#E F

FY Meawd § | Al F T 3@ oqEw
G} AT 9TEAT | 3@ g9 A § fgeg-
am & fagl 1w & e # w70
argat §

wgt a+ fggeam & fag@l o wr
FT ¥ 2 AR WA T AN
fr fegeam #1 fafewr a_dz & 3@
Twg Wt gfaae faelt g€ 9
Fow w@r w Wy @ fa2 Fmw
AEFE § mifaer g1 S |

Wy G qy § g Y guman
g f& fegeam ) %8 Au wwl #1 W
T 3 Wfen ) § sAANE fF

Mr. Chairman: I have ruled that
portion out of order. That is a politi-
cal question and not an economic

g &1 W asdfaw Am g
JET & AR T AAF AW A G0

question.

st ywew fag - § ag eer
g & w17 T 5% w9 ww Wk wfg
7 fgar & 1 9@l % Tofas gm
&1 garq g, afs g9 39 | gAfeEw
THA WITFE & SqIEAT F1 4 A1 ug
T3 T ¥ wrafaa g, afea &
o9 ¥ FIA Fi qWaT § #X 39 9%
FE 99 WoFET | AT F ww
ara 7T £ fF o= fadw & 33
arew g & fergem glem gdm

3 3 foa Afa fggmmm M Afa &
¥ ardt & ") S sfawfad ar o-
fawfog &, fomw ofem & agg ¥
ECBE - O A i
qatfeq e W1 4 &€ wraEr
T T T § I OFA g1 FT AU
QT & gveed & W awfwa Aif
fgifea F37 #1 9qeT FAT A0EY 2
X QET fEar S a § awear §
fo wfass 3 fow 5wy if fawifaa
ST qFAY )
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[*fr a1 zrer Farg]
a5 ww g 5 fa @ o gm0

e

wv g § 991 99 & fae amge s
@& 9w ¢ fr oag fggam &
feal &Y T v § T W 1

Shri Morarji Desai: Mr. Chairman,
1 thank all the hon. Members who
took part in this discussion on the
«Common market and the United
Kingdom’s joining it and the repercus-
sions on our trade, as a result. I
must confess that I have not become
very much wiser, as a result, to find
.out what more I have got to do just
now and what effective steps I can
take to resolve the difficulties which
are known to all of us.

We are all commonly concerned
about the difficulties that have arisen
and are likely to be faced by us when
‘the United Kingdom actually joins the
Common market. We ought not to
-either get angry or consider this ques-
tion Irom dislike of some countries
-or from only the advantages accruing
to us. After all, it is not only we
‘who are concerned fer our prosperity.
All the countries in the world are
-concerned for their prosperity. The
Common market countries, the UK.
and such other countries are all deve-
loped countries and prosperous coun-
tries. Then, there are countries like
ours which are under-developed coun-
tries and are not prosperous. We want
to be prosperous and we face many
difficulties in attaining prosperity.
But, the countries which are already
prosperous are also nervous as
regards maintaining their prosperity.
‘Thereforz, they have also to be care-
ful to look after themselves. If, in
the process of looking after them-
selves, they form a common union,
‘we have no right to say, I think, you
have no business to arrange your
affairs among yourselves. But. we
have every right to say that, whereas
you protect yourself, you should not
do so at our cost. But, saying that
is not implementing it.

After all, the United Kingdom did
not want to join the Common market
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for sometime. But, it has become now
a necessity for them to do so, as they
consider it. It is not for us to say
that they should not join it. I do not
think that would be right. I do not
believe that the U.K. would join the
Common market if they were con-
vinced that by not joining it, the
Commonwealth would be strengthened
and they also will remain prosperous
and be strengthened. But, if they
come to the conclusion that by not
joining the Common market, they are
going to harm themselves and also
harm the Commonwealth, because it
will not increase the total amount of
trade in the Commonwealth that way,
then, they have not much of a choice
left. They are considering this pro-
blem from that point of view.

We have conveyed to the UK. and
also other countries of the Common-
wealth have conveyed that we are very
much. disturbed by this new develop-
ment and “that in whatever the UK.
does, they must bear in mind our
difficulties and try to solve them. We
suggest to them what should be done.
But, it does not lie in their hands to
apply this solution. It will depend
upon the acceptance of the solution by
the Common market countries. It is a
question of the skill applied by both
sides and the interest of both sides
where it lies.

I do not think it will very helpful
if we try to go at them or find fault
with them or tell them, “you must do
this and if you do not do this. we will
get angry and we shall tell you what
we want to tell you.” That does not
help us. What will help us is a con-
sideration of the whole situation and
patient negotiations with all of them
to increase our export trade. That,
we are engaged in dong. We are
taking all the steps necessary to see
that we diversify our trade. ot
course, my hon. friend Shri Braj Raj
Singh said that we should diversify
our trade to Asio-African countries.
I believe the word wused by him is
wrong. What he meant was, divert it
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there probably. There is a lot of
difference between diversifying and
diverting. I do not think diverting
does us any good. That does not
increase the amount of trade. What
is required is that we must have trade
with all countries. By ‘diversifying’
we mean that we must export more
and more items, and those items which
will bring us more and more benefit
and which will also give us a lasting
trade.

15.30% hrs.
[Sur1 HEpA in the Chair]

Shri Indrajit Gupta: It means more
markets for us.

Shri Morarji Desai: It means more
and more markets; it means more and
more countries; otherwise, how can
there be more and more markets?
There is only one market in one coun-
try. Therefore, there must be more
countries. In more countries, we must
have markets, and that is what we are
trying to do. In that process, it ‘is no
use saying that because we are tied
down to the Commonwealth, therefore,
we are suffering.

The preferences that we are enjoy-
ing today in the Commonwealth are
more in our favour than in favour of
England, for the last many years, in
fact, even Dbefore Independence.
Therefore, we are not tied to them.
We are there voluntarily for mutual
benefit. There are several advantages
in it. Therefore, we are there.

Shri Indrajit Gupta: It means that
they pay less for our goods.

Shri Morarji Desai: It is no use my
trying to enter into an argument with
a prejudiced mind. It is decided by
my hon. frined in his mind that this
connection is no good, and it must be
cut off. With that mind, it is im-
possible to convince him, and I am not
going to dilate on it. But it is to our
advantage, and if my hon. friend
wants to see it, I am prepared to
give him the figures, and he will see
it. 1 have no doubt about it. There
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are far more preferences enjoyed by us
than by them. There was a time
when they enjoyed more and we less,
but the whole thing has turned, and
now it is different.

But preferences also are not a
thing which must be permanently
carried on. That is what we also
feel, because it is wrong assump-
tion on which prosperity can be based.
But when once preferences are en-
joyed, it is difficult to give them up,
because they cause you harm immedi-
ately before you are adjusted to it,
and that is the position which we
have got to face today, and we are
trying to face it as best as we can. I
have no doubt that we shall be able
to face it and find out solutions which
ultimately will benefit us,

It is not also a matter which can
be taken for granted that the United
Kingdom’s joining the Common Mar-
ket will harm us under all circum-
stances. It is possible that if some
arrangements are made, it might
increase our trade also, If they are
not made, they will harm us also
much more. Both these things are
true. But what should be done and
what should not be done is difficult to
specify at a stage when delicate
negotiations are going on; and at this
stage to evaluate various things and
to give up all negotiations in such a
manner that they will be handicapped
from the very beginning would not be
wisdom or prudence. It was therefore
that my hon. friend who moved the
motion complained that I had not given
more information to him to consider.
This was the reason why that was not
done; in fact, it cannot be done; it
would not even be wise to have done
it. I do not think that my hon. friend
also expects that that should be done.
And, yet, of course, debating points
are made, and they should be made, 1
have no quarrel with that. But I
cannot get into debating points. That

-is my difficulty.

Shri Nagi Reddy: The hon. Minister
always does it.
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Shri Morarji Desai: I do it in reply.
I do not create any debating points.
They are only left to my hon. friends
opposite. If I did not reply then they
will think that I have swallowed
them. Therefore, they must know
where they are, and I must put them
in their places. Otherwise, where
would I be? But, then, it should not
be said that 1 have created the points.
I have created no points.

Therefore, I would say that this is
a matter where our purpose is
common, If our methods are common,
then we would be strengthened much
more. But if that is not so, then
whatever common wisdom we can
pool we shall utilise, and we shall try
to see that we strengthen ourselves as
much as we can.

The question of exports is a very
vital question with us, not only now
for our development but for all time
to come. We have got to reach a
stage where our exports are larger
than our imports. But, today, our
exports are not larger than our im-
ports, because we import capital goods
and raw materials for our industries,
and component parts, which are very
vital for our development, and they
go on increasing for some time. But
the exports do not correspondingly
increase.

I do not think that it would be a
correct criticism to make that no
attempts are made to increase the ex-
ports. We are struggling to increase
the exports. It is not an easy affair
in a competitive world especially
when we have not reacheq the strength
to compete with those who have
attained the strength earlier than we,
but we hope to do that in the shortest
time possible, and that is what we
have embarked upon.

Nobody is going to buy from us for
the pleasure of buying from us or to
oblige us. It is also true that aid
cannot take the place of trade. That
is what we have told them. This is
recognisad also by the developing
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countries, and that is a fortunate sign
for the worlg today. There was a
time when the developing countries
developed at the cost of others.
Today, they are realising that that is
not a right position for the world.
And, fortunately, this is recognised all
around. But recognition is one thing,
and giving up one’s interest to bene-
fit somebody else’s is another thing.
I do not know if my hon. friends who
advise me about this also can do the
same thing and benefit others at their
own cost. This philanthropic nature
is given only to a few people in the
world, not, at any rate, to countries.
And yet, we are being helped today.
Under-developed countries also are
being helped; it is not that
they are not helped. But we
cannot say that we must be helped at
their cost completely. I do not think
that that would be even a help that
is properly given. It is, therefore,
that we are trying to find out various
methods whereby we shall go on
increasing our exports, We have told
theml abowt this.

In the matter of the United King-
dom, what we import frem them is
almost egual to what we export to
them. It is somewhere about Rs. 180
crores. But in the matter cof the
Common Market countries, we import
from them about Rs. 190 crores worth
of goods. These are very rough
figures; and we export to them less
than Rs. 50 crores worth of goods.
It is not that they are forcing us or
bullying us into buying from them.
We have got to buy from them for our
own convenience. I do not think that
anybody is beating us into it. We
have got to do so.

I can be very easily asked by my
hon, friend Shri Braj Raj Singh that
I must go to the Afro-Asian countries
to do all this. I cannot import these
things from those countries.

Shri Braj Raj Singh: I never said
so. I only said that after some time
we shall be reaching that position.
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Shri Morarji Desai: But, does he
know that we export less to the Afro-
Asian countries also, and we import
more from them? And we have got
to persuade them also to buy more
from us, That is the position which
is there. But there also, we have got
to be patient and to find out solutions
for this situation and see that we
balance our trade as early as possible.

15.39 hrs,
[Mgr. SPEAKER in the Chair.]

It is for that purpose that we are
also developing our industries and
building up our economy as fast as we
can. That is certainly the purpose of
all our Plans,

In the process, several difficulties
arice like this difficulty, which is a

real difficulty, of the United Kingdom"

joining the Common Market. But
that is not a difficulty created by the
United Kingdom itself. That happen-
ed because the Common Market, was
formed in 1958, and the Urtited King-
dom now is in a position where it
finds that it has to join the Common
Market. My statement describes
what we have told them, what our
position is and what we expect to do.
I do not think I can say anything
more than that at present in any more
clear terms. If 1 cannot do so, 1
have got to admit that I cannot. It
is not that I am withholding anything
from hon. Members. Far be it from
me to withhold anything from hon.
Members. It is not right that I should
do so. I have no doubt in my mind
that I have the strength of the whole
House in what I am doing. Even my
hon. friends who may differ from me
would support me in whatever I am
doing, even though they may tear it
here and there, That is a different
matter. This is because ultimately it
iz the interest of our own trade which
1 am trying to ensure.

Therefore, the amendments which
have been proposed, if examined, will
show that they do not help me at all.
Otherwise, I should have certainly
accepted them. Why should I not
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accept them? That is what I .am
trying to analyse. Taking the amer;ld:-
ment of my hon. friend, Shri
Mohammed Imam, he says:

“This House having considéred
the situation created by the deci-
sion of the U.K. Government to
join the European Common Mar-
ket is of the opinion that the
Government  of India shal)

ensure...... .

1 do not know what that sort of order
will do, whether that order is going
to achieve anything. How is it going
to ensure? Ultimately, UK. Govern-
ment has got to accept some things.

Shri Mohammed Imam: Satisfy
themselves. Co

Shri Morarji Desai: We are satis-
fying ourselves, The UK. Govern-
ment also accept the position and they
are trying to do what they can. That
is the position about which I have
assured mysclf and I am satisfied
about it. If they are not able to do
something, it mcans that their posi-
tion ig not accepted by the Common
Market countries. They have got to
persuade them, and we should be
helpfu] in seeing that they are able
to persuade them to do so. That is
what we are trying to do.

Then it says:

“....takes all steps necessary to
maintain and increase the present
export trade of India with Britain
and other countries of ECM by a
substantial liberalisation of their
tariff policy”.

That is all right. These are various
methods which have to be taken, but
they have to be agreed to. This is what
ha; been said. This is what they are
trying to do. But what exactly will
be done is difficult to say just now.
The UK. authorities are keeping us
and the other members of the Com-
monwezalth in touch at the time of

"the negotiations also.

Therefore, we are trying to see how
best we can make use even of this
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situation. After all difficulties arise
to test our capacities. But I also
believe that difficulties can be taken
advantage of to increase our capa-
cities. That is what ultimately will
be the result even from this situa-
tion, as I hope and trust. It exercises
our minds, We were not able to
increase our exports substantially. 1
believe thig difficulty will now spur us
on to several methods which might
enable us to increase our exports more
quickly than before. That is how we
want to utilise this difficulty.

Therefore, we are also trying to
establish our relations with the Com-
mon Market countries and see that
we export more to them. We have
also said to all these countries that
ultimately it is a matter where we
have got to see to it that there is a
balance of trade properly observed
between us. We cannot go on always
having a minus balance and ruining
ourselves throughout. That we cannot
do, and no amount of aid is going to
benefit us. That is the aim with
which we are working in our planned
development, Therefore, this amend-
ment does not take wus anywhere
beyond what we are doing.

The second amendment—I have
already dealt with it—is by Shri Braj
Raj Singh. We are trying to have
more and more trade with Afro-Asian
countries, but we do not want to say
that we will have no trade with
others.

Shri Braj Raj Singh: I never said
that.

Shri Morarji Desai: But that is the
meaning.

Shri Braj Raj Singh: I said that the
balance of trade should be shifted.

Shri Morarji Desai: Then I do not
know if words have any meaning—
pardon me for saying that. I have got
to say this. I do not understand it at
all. So far as this amendment is con-
cerned, it does not help anybody, not
even himself (Interruption). He has
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not dealt with trade and therefore he
uses words which do not fit in with
trade.

Taking the third amendment the
amendment of my hon. friends of the
Communist Group that is the same as
was there in the Rajya Sabha.

Shri Nagi Reddy: But it is con-
structive. .

Shri Morarji Desai: They always
trade under a constructive name for
destructive ends. That is their policy,
which is now no secret from anybody.

Shri Jaipal Singh (Ranchi West—
Reserved-Sch. Tribes): I think a very
important point of convention is
raised by what my hon. friend has
just said. We have yet to decide
whether what is said in the other
House can be mentioned here. I
would like a ruling on that.

Shri Morarji Desai: I only said
that it is the same amendment as was
moved in the Rajya Sabha. I have
not said anything more of what was
said in the Rajya Sabha. I think I
can make a reference to it.

Shri Sadhan Gupta (Calcutta-East):
No, no.

Mr. Speaker: He wants only to say
that the Party is consistent.

Shri Sadhan Gupta: The proceed-
ings of the Rajya Sabha cannot be
referred to here,

Shri Morarji Desai: Their amend-
ment says:

“elimination from all foreign
collaboration agreements, present
and future, of any manner of
restrictions placed on the export
of Indian manufactures”.

It is true that in the earlier years
when we were very anxious to see
that several industries were establish-
ed here for local manufacture &0
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trialisation, we have had to take
terms which they would give us.
Therefore, when we entered into
agreements, we cannot go beyond
them, but we are also trying to see
that those agreements are varied and
that any restrictions that are there
are taken away, We are succeeding
also in several of them. But by
merely using such language, nobody
is going to oblige us. We have got to
do it by being reasonable and not by
bringing in extraneous arguments.
That is all that I have got to say.

Shri Nagi Reddy: There is nothing
extraneous about it,

Shri Morarji Desai: The extraneous
factor iz the prejudice against these
people.

An Hon. Member: They are having
unequal trade relations.

Shri Morarji Desai: Whatever
agreements are now made do specify
these things and they are helpful also
in this matter, That we®ought to
recognise. Ultimately, if somebody
collaborates with us in our trade or
for our industry, he is not going to
do it by hurting himself, if that is
what we expect. Why should it be?
(Interruptions). There is bound to be
the other factor. I admit it. That is
probably a human failing. There is
nothing wrong in it. But I must say
that they are also realising that this
thing cannot last. Therefore, it is
best that they collaborate with us,
create markets in India and not lose
them,

Shri Prabhat Kar (Hooghly): So it
is not extraneous.

Shri Morarji Desai: It is extrane-
ous in the sense that they doubt their
motives all the while.

Shri Indrajit Gupta: It is a ques-
tion of good, solid, business motive.

Shri Morarji -Desai: Good. Then
do not attribute motives. That is
the same consideration whether you
go to one country or another, one bloc
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or another. The same considerations
are there. Everybody tries to have
as much opportunities as he can, if
he is able to run away with them
(Interruptions).

Mr, Speaker: 1 cannot allow a con-
current debate to go on.

Shri Moraji Desai: In this matter
let us, therefore, have a proper atti-
tude towards all people if we want to
increase our trade properly all round.

Then it speaks of nationalisation cf
the export trade in such major export
commodities as tea and jute goods
through State Trading Corporation.
Export tiade is not a thing which can
be done merely by the asking, It
requires negotiations and a lot of
other things whereby it can be main-
tained and increased. If by nationa-
lisation we could have done it, we
wousd not have hesitated to do so, but
I have no doubt that if we nationalise
this at this stage, we will curtail our
trade and even lose it. It is therefore
that we cannot do it, and I cannot
accept this advice.

Then it is said: let there be a
thorough re-examination of our trade
policy and energetic steps taken to
diversify our trade. Does my hon.
friend think that it is done only now,
and it should be done only in the
future? It is being done every year
and every month, and it will continue
to be done every year and every
month in future, because that is how
you can go on maintaining your trade
and your exports and also curtailing
your imports. That is how you can
do it, that is what we are trying to
do all the while.

Then, channelising our export trade
through Indian banks. Wherever that
is possible, we do that, but the coun-
try with which we trade will also say
the same thing. Then it becomes a
matter of the balance of convenience
or the balance of advantage between
the two, and whatever is advantageous
we do. We are not in a position
where we can say: take it or leave.
Perhaps the other people are in that
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position, and it is good that they do
not tell us s0 being excited by what
my hon. friends say.

Shri Nagi Reddy: They will loge
their profits, they will not say that.
We must say it.

Shri Morarji Desai: It is not always
for profits that things are being done.

Shri Nagi Reddy: Yes, always in
trade and banking.

Shri Morarji Desai: It is also the
consideration of my hon. friends and
their friends which is also responsi-
ble sometimes.

Then, it speaks about the reorgani-
sation of the work of the export pro-
motion council. There are several
export promotion councils, not one.
For different items we are going on
doing it, and we are increasing them
also; and we are increasing .their
work. Therefore, this is also some-
thing which is said because my hon.
friend; do not know what exactly is
being done.

It will thus be seen that this amend-
ment also does not tell us anything
which ig going to benefit us, or any-
thing in which there is something
new. What is new does not benefit
us; what is old does not require to be
accepted because it is already being
done. It ig therefore that I cannot
accept these amendments.

Mr. Speaker: Need 1 put the
substitute motions?

Shri Nagi Reddy: The hcn. Mem-
ber who opened the discussion should
be given a chance to reply.

Mr. Speaker: Dces he want to say
anything?

Shri Kasliwal: I have nothing
particular to reply. I think the hon.
Minister has already covered all the
ground.

Mr. Speaker: I thought so

Members’ Bills and
Resolutions

Substitute Motion No. 1. Shri
Mohammed Imam,

Shri Mohammeg Imam: I am not
pressing.

Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
his motion?

Hon. Members: Yes,
The motion was, by leave, withdrawn.

Mr. Speaker: Substitute Motion
No. 2. Shri Braj Raj Singh.

Shri Braj Raj Singh: I am not
pressing.

Mr. Speaker: Has the hon. Mem-
ber the leave of the House to with-
draw his motion?

Hon. Members: Yes.
The motion was, by leave, withdrawn.

Mr. Speaker: Substitute Motion
No. 3. Shri Indrajit Gupta.

Shri Indrajit Gupta: A voice vote
may be taken.

Mr. Speaker: Now I put Substitute
Motion No. 3 to the vote of the House.

The motion was put and mnegatived.

The Substitute Motion is lost. The
original motion is not put to the vote
of the House.

15.55 hrs,

COMMITTEE ON PEIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTY-NINTH REpORT

Sardar A, S. Saigal (Jangjir): I beg
to move:

“That this House agrees with
the Eighty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 6th September,
1961.”





